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ford to ‘ptiiéiiaie ‘an instrument called

Artificial ‘Electronic Laynx for their
speech : 5 '

«(b) whether dt s z!so a ;t;ct thlr rthe,
Laryngotomy Club of -Indxg, New Delhi
requested Government to ~include Laryn-
gotomies in the list of Physically Handi-
«capped so that they could avail of the
Central scheme of Assistance for disabled
persons for purchaselfitting of aids|appli-
ances; and

c) if so, the Teaction of Government
in this regard?

THE DEPUTY MINISTER IN THE
‘MINISTRIES OF EDUCATION AND
‘CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON) (@) to (c)
The Laryngétomy Club of India had pro-
posed that laryngotomies may be included
in the list of disabled persons and artifi-
cial larynx may be provided to them
under the scheme of “Assistance to Dis-
abled Persons for purchaselfitting of aids|
appliances”. The proposal has been con-
sidered and it has been decided that so
far as the scheme of “Assistance to
‘Disabled Persons for purchase /fitting  of
aids|appliances”  is concerned, the Gov-
ernment have decided that the laryngoto-
nies are to be considered as disabled
‘persons for the purpose of getting aids|
appliances under the scheme of this Min-
istry.

Railway line between Gulberga and
latur via Aland and Kamanpur

2087. SHRI NARSING SURYAWAN-
SHI: Will the Minister of RAILWAYS
‘be pleased to state:

(a) whether it is a fact that a survey
‘has - been. made for the new Railway
line between Gulberga and Latur via
Aland and Kamalapur;

(b) if not whether Government will
canduct the survev to construct the new
railway line; and

(c) wheilier Government will alloca'e
‘funds for the construction work in the
‘financial year 1983-847

" THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): () to (c). No.

Condition of .ﬁaﬁoﬁh mﬁwan passing
through Municipa} Limits of cities ul
. towns

3088. SHRI ZAINU]L BASHER: Will
the Minister of SHIPPING AND TRAe
NSPORT be pleased to state: i

(a) whethcr Government are aware of
the poor condition of the parts of Na-
tional Highways  passing through the
Municipal Limits of cities and towns;

(b) if so, whether there is any move
to amend the National Highway Act,
1956 to bring these parts under the pur-
view of the Act;

(c) if, s:0, ’th_e( dclailsothercof; and
(d) if not, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRA-
NSPORT (SHRI Z. R. ANSARI): (a)
Government of India are aware of the
general condition - of - all the Natiopal
Highways -including the lengths of -roads
passing through Municipal limits of cities
and towns. Improvement & maintenance
of National Highways is a continuing pro-
cess and these are being constantly im-
proved & maintained in a traffic worthy
condition within the overall financial con-
straints. However, according to ‘the Nas
tional Highway Act 1956 the lengths of
roads situated within “Municipal Areas™
are not a part of National Highway sys-
tem. Maintenance and development of
such portions is the responsibility of the
State Govt.|Local Bodies.

(b) No, Sir.
(c) Doeg not arise.

(d) The main idea of mot including the
lengths of roads situated within the “Mu-
nicipal Areas” as part of National High-
ways in the National Highway Act . is
that the ultimate aim is to geggregah
the local traffic in the Municipal Areas
from the through traffic on the Natiofial
Highways by providing parallel service
roads or byepasses.





